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iTTHE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) It is a fact that there is
ample quantity of ground water available in
area between Ganges and Jamuna rivers.
However, it cannot be said whether it would
be techno-economically feasible to take this
water out of this area for irrigation in the
neighbouring drought-affected areas.

(b) to (d) The Government of Uttar Pradesh
which is responsible for utilising all ground
water resources in the State axe aware of this
potential and are taking appropriate steps to
develop the same subject to the availability of
funds and other constraints. While figures for
this particular area are not available, ground
water development is taking place in Uttar
Pradesh at the rate of construction of about
35,000 masonry wells and about 47,000 tube-
wells annually. A sizeable number of these
works will be located in the area between
Ganges and Jamuna.]
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T[ANCIENT BOOKS
1854. SHRI O. P. TYAGI : Will the

Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government are aware that in
India even to day manufscript of most
valuable ancient books are lying in the
possession of private individuals;

(b) if so, the efforts made by Government
to procure the manuscripts of these books in
the public interest;

(c) the number of such manuscripts
procured from various States up to the year
1972; and

(d) the number of them which have been
duly published by Government ?]
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t{THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI D. P.
YADAV) : (a) to (d) A statement is attached.

STATEMENT

It is true that there are very many important
manuscripts which are still in the possession
of private individuals. Since these arc
individual properties, Government have been
following a policy of purchase if the owners
are willing to sell them. Government has also
received gift of some of the manuscripts.

2. Government, however, have pro
mulgated legislation under which
manuscripts, records or other docu

ments which are of scientific, historical,
literary or aesthetic values and which
have been in existence for not less than
75 years could he compulsorily acquired.
Under' the same legislation Govern
ment has banned export of such manu
scripts by any private party.

3. The legislation has been enacted
recently and authorities' are yet to be
established for taking up a programme
of such acquisition under this Act.

4. The position about acquisition and.
publication of manuscripts by the

t| ] English translation.



103 Written Answers

various organisations under the Central
Government is indicated below :

(a) National Archives of India : 321
manuscripts of historical importance have

been acquired up to 1972. These
manuscripts have been acquired for
preservation and for making them
available to researchers.

(b) National Museum, New

Delhi : Approximately 9,000 important
manuscripts have been acquired up to 1972
and the programme of publication is yet to
lie taken up.

(c) Salar Jung Museum, Hyderabad :
Nine manuscripts have been purchased by
the Museum till 1972. The library of the
museum possesses more than 8,000
manuscripts in Urdu, Persian and Arabic.
No manuscript has yet been published.

(d) Indian Museum, Calcutta : 59
manuscripts have been acquired during

1963—72. The manuscripts requiring
publication according to importance are
published by the Museum.

(e) Khuda Bakhsh Oriental Public
Library, Patna : 249 manuscripts have been
acquired during the period 1966 to 1972.

The Library has not published any
manuscripts as yet.
(f) National Library, Calcutta : This

Library possesses about 3,000 manuscripts
in its collection. Programme of publication
is yet to be taken up.]

REGISTRATION OF TAXIS AND SCOOTERS

1855. SHRI SASANKASEKHAR
SANYAL . Will the Minister of SHIPPING
AND TRANSPORT be pleased to refer to the
answer to Unstarred Question No. 598 given
in the Rajya Sabha on the 9th August, 1972
and state :

(a) how many of the 5,659 taxis registered
with the Delhi Administration are owned by
citizens belonging to West Bengal, Orissa,
Assam, Tripura, Me-
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ghalaya, and other Eastern

States; and

Nagaland

(b) how many of the 14,275 scooter
rickshaws to registered are owned by such
citizens belonging to the ' States mentioned in
part (a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA) : ia) and
(b) The registration of motor vehicles is done
in accordance with the provisions of Sections
23 and 24 of the Motor Vehicles Act, 1939,
read with Form E as set forth in the First
Schedule thereto. The procedure for grant of
permits for contract carriages (taxis and
scooter rickshaws) is laid down in Sections 45
and 49 to 51 of the N;uLl Act. The forms of
applications for permits are laid down in the
Motor Vehicles Rules of the respective States.
Information regarding the State to which a
person applying for the registration of a motor
vehicle or applying for a permit for a taxi or a
scooter rickshaw belongs or where he is domi-
ciled is not required to be furnished. Such
details are, therefore, not maintained by the
Directorate of Transport, Delhi.

REVISION Or LAND CEILING BY DIFFERENT
STATES

1856. SHRIMATI PRATIBHA SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

whether it is a fact that the guidelines
laid down by the Chief Ministers' Conference,
different States, including Bihar have revised
and lowered the land ceilins;

(b) if so. what are the revised land
ceilings fixed in different States;

(c) how do they conform to the
guidelines laid down by the CMs' Conference;
and



